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CENTRAL ADMINISTRATIVE TRIBUNAL P RIN CIP h— EN CH
- NEW DELHI,
0.A.No,2245/1996 - -

New Delhi: this the §  day of June,1997,
HON '8L € MR, S. R, ADIGE,M EMB ER( A) o

1. Man Singh, .
S/o shri Karan Singh,
BoM,Khallasi, -
Northern Railyay Loco Shed,
Saharanpur, ‘

2, Kismat Singh,
/o Sh, Ram Chander,
" B.M,Khallasi,
Northem Railuay, Lo Shed ,
Saharanpur.

- son of Sh,Uttam Singh,

Fitter Khallasi,

No m-)'o Lo co Shed, : ) :
Saharanpurs secesfpplicants,

(By Adwcate: Shri G.DuBhandari )

Vs rsus -

1. Union of India
through :

General Manager,
Northern Reil yay,
Baroda House,

New Delhi,
2, The Divisional Railuay Manager,
Northem Rail yay, ,
‘Amb 2l a Cantt, ) . REEY) Respondd!tS, :
(By adwocate: Shri' R.L.thauan)
WOGMENT

HON'BLE MR, S, R, ADIGE MEMBER(A) .,

fpplicants yho adnittedly were Khallasis in
Steam Shed of mmbala Division, Northem ‘R2il yay,
impugn respondents! order dated 4,10,96 (Annéxure-m)

and seek placement 2s Cleaners in Diesel (Running) side,

2. It trengfires that traction in the Indian
Railyays can be divided broadly into tw segments; viz,

Diesel cum Elactrict and Steams Staff in ach Gf the
segments ' . |

[is itself placed at the operétio_nal lavel on the

Maintenance Side or Running Sidees Applicants yers

wrking as Khallasis on the?Maintenmce' Side in the

-
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Stean Shed of“.pmbala nivision and consequent to the
progreesive’ dieselication of traction, the staff

in the Steam Shed including 'épplicants were rendered
surplus, Option had been called upon for redeployment
subject to the availzility of vacencies in the other
deparbneﬁ.,t:s as also to the vacancies in the cadre of
Loco CIBanere in Diesel ( Running) Segment, Applicants
opted for change of category as Loco Cleaners

and as per their averment-: had also cleared the
psycholagical and medical tests for the saﬁe, but
respondents adnit that their reqpesf for chang.e of
Category could not bs conside're,d as their secreening
results uere'uithheld and by the time the sane was
made avail sble, there were no longer vacahcies in
the cadre of Lo Cleamers. 'Accerdingly, vide
impugned order dated 4,10,96, applicants have
been-redeplo)‘ied iﬁ oith'er dep aftmants/ Wings without

loss of pay or seniority. fApplicants cl aim that

“consequent to having cleamed the psychological and

medical tests, they have acquired a prescriptive right
to be eeployed’in the Dieseal "(‘Runni‘ng) Segment and
alleged that they have been discrininated against
because others, n;med in para 4,15 of‘ the 04 |
have been s0 redeplnyed. Th ey also oontend that
vacancies in ‘the cadre of Looo Cl @aners are still

‘avail able ulth responr-lents) against uhich\applicants

could be redeployed.

3o In so far a3s the persons named by the
spplicants are conc'eljn'ed, respondents in their
reply havevs'tated that they got their categbry

changed to Loco Cleaners prior to_the receipt of

- options of the applicants, by giving f’alse dedaratlons

of ha_vmg screened and disciplinary procee_dmgs have
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separately been initiated against the

4. The ;;uestion Jether or not vacahcies

in the cadre of Loco Cleaners are availzble

against which applgéants could be adjusted is a
question of fact, In case. spplicants _ha"e

infom ation of the availability of vacancies of
Lo Cl saners aéainst which they cduld-.bé redeploy ed
in scoordance with rules and instructions which &
readily not within the knowledgs of respondents,

it is open to applidant's to bring details of‘- the —
'sameg to the notice of re.sbondan’ts by filing a

self contained representation on receipt of

which respondents should examine and aisp‘ose of

the same in accordance with rules 'and instructions

‘on the stbject as ewaditiously ss possible and

. |
preferably uyithin 3 months of the date of receipt )l
i

of the representation under intimation to applicants,

S, This 0p is disposed of in tems of

para 4 abo va, ‘No costs,

|
4 |
( S.R.ADIGE ), ]
MEMBER(A) .
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